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CHHATTISGARH ACT
{No. 22 of 2003)

CHIATTISGARR MINERAL DEVELOPMENT FUND ACT, 2003

An Act to make special provisions for creation of Mineral Development ¥und i
for the Statc of Chhuttisgarh and’its utilisation towards mineral explération
and development of mining aclivities in the State,
Whercas, it is expedient to make special provisions for creation of Miiser
Developmem Fund for the State of Clliatisgath and iis utilisation towards minen:

exploralion and developmeni of mining activitics in I.bc Siate and for matters comectel
therewith or incidenral thercto,

Be il enactedt by Lhe Chhattisgarh legisiature in Fifty (ourih year of the Republic
of India as follows :-

Shert sile and i. {i} This Act may be called the Chhatlisgath Minesal Development [und Act,
Conuneacerngnt, 2003 {No. 22 of 2003),

(13 it shall come tnto {orce fom the dale of its publication in the Official Gazette.
Befinltions, 2. In s Act, unless the context otherwise requires,;

(a) “Advisory Commitlee” means e Advisory Comuniuce constituted unde:
seclion &,

(" "Corporavion”™ means the Chhguisgacth Mineral De»elnpmcm Comoraum
Lrd., Raipur, a Sfate Govermawni Undertaxing;

{c) 'Depwrunens” means ihe Mimersd Teesowrces: Lrzpartnzng of Govanunnn
i) Utrectormis” ovenes the Drcetorae of Gesleoy g Mg,

) Dirasare aezns dic irector of she Mrecrarzer o Ulend e il v
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3. (1)

(2)

"Find" means Chhonisgarh Mineral Development Fund constituted under section
3 of the Act;

“Managmng Director” means the Managing Disector of the Chbattisgarh Mineral
Development Corporation;

"Member® means the Member of the Advisory Commitiee;

"Principal Secretary™ means Principal Secretary Mineral Resources Departinent
of the Govermment of Chharttisgarh;

The State Government shall constitute, by appropriation made ot of its mineral
revenue and contribution from any other source, a Fund to be colled the
Chhatitsgath Mineral Development Fnnd,

Every year an amount equivalent to five percent of mineral revenue ¢ollected
during the preceding financial year shall be eanmarked and contribuied to the

Fand.

4.  The Fund so created shall be assigned to the Deparinent which shall maike available
such sems, as may be required, to the Directorale of Geelogy and Mining and the
Chhattisgarh Mineral Development Corporation.

5. The T'und may be utilised for :-

(a)

(b

6 (D

(2

(3)

carrying ont the functions and activitics of the Directorate of Geology and
Mining specially for investigation and exploration of mineral deposits jn the
state, and '

carrying out the activities of the Corporation, sech as exploitation of mingrals,
partncrship in Joint Ventures, providing infrastructures in mines and also for
other purposcs commectcd with mining activities for functions for promoting
mineral based indnstries in the State in accordance with the State Mineral Policy.

The State Government shiall by notification in the Official Gazette, constinle
an Advisory Commitiec for the purposes of giving divectives {or proper utilisation
of the Fund and allocation from the Fund for various pwrposes as per
Sccltion 5. The Advisory Committee shait also perform such other functions

as may be prescribed.

The Fand shd]l be regulated and auministered by the Department and its
ulilisation shall be subject o the approval of the Advisory Commiitce.

Provided that, the Fund shall not be utilized for any purposes other than
those for which K 15 created.

‘The Advisory Committee shall coosist of the following members :-

(a) Chief Ministcr Bx-officio: Chairman.
'(b) Minister for Mineral Resources Ex-officio Member;
{c) Minister for Finance Ex-officio Mumber;
(4 Smte Miuis_lcr for Mineral Resaurces Ex-cllicio Member:
ey Chiel Secrctary Ex-officio Member;

(7 Principal Secrctary o [ovennuent Mineral  Fx-otiu o Membex
Resources Deparunent.

Chhatilsgarh
Miuncral Develap-
ment  famd.

Allalment of Fund.

Vudlstien of Fund.

Advisory Conml-
llee
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(g} Managing Director, Chhadrisgarh Mineral Ex-officio Meinber;
Developinent Corporation,

(hy Yow experts in the fizld of mining 0 be Member;
appointed by lhe State Governmenl,

(i) Dirccror, Geology and Miring, Chhattisparh Member Secretary.

(4) A pcrson appointed as-an expert member uoder clause (L) of sub-section (3)
shal! hold office for a period of three years from the dale of his appoinuncnt
unless his term of office is temminated by the Govemment by nodflication in he
Official Gazeue,

+ (5} Noact or proceeding of the Advisory Commillee shall te invalid by reason only

of a vacancy therein, or any defect in nomination of any member, if such act
or procceding is otherwisc in accgrdance with the provision of the Acl.

{I) The uccounts of the amowt credited, withdrawn and spent from the Fund, trom
time (o time, skall be mainmined by the Department in the prescribed manner
and shown under appropriate heads in the annual financial statlement.

(2) 'The annual financial statement sball be placed before the Statz Legislature, as
soon as may be, after it is prepared by the Nepartment.

No snit, prosccution or legal proceeding shall lie against the Government or the

" Department or an officer or an employee of the State Government or of the Direclore,

or of the Corporation for anything which is done in good faith or intended Lo be
done under this Act. '

If any difficulty arises in giving effect 1o the provisions of this Act, the St
Governmenl may, by an order publisheéd in the Gazeite, do anything not inchided in
the provisions of this Act, which appears to it 1o be necessary or expedient for the
purpose of rcmoving the difficulty.

The Stale Government shall make rules for the purpose of implementation of this
Act and for purposcs connecled therewith.
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